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THE MINIMUM WAGES A ‘

No. 30 2F 1957
] | [17th September, 1957]

An Act further to amend the Minimum‘ Wages Act, 1948.

BE it enacted by Parliament in the Eighth Year of the Republic
of India as follows:—

1. This Act may be called the Mlmmum Wages (Amendment) Short title,

Act, 1957.
11 of 19484 2. In section 2 of the Mmlmum Wages Act, 1948 (heremafter Amendment
referred to as the principal Act),— of section 2.

(‘L) in clause (d) (i), for the words “Centfal Government,
by @ railway administration”, the words “Central Government
or a railway administration”- shall be substituted;

- (#) in clause (h), after the words “or of work done in such

employment”, the words *“and includes house rent allowance”
slgal»l_be inserted.

3. In section 3 of the principal Act,— Amendment
. - of section 3,
(a) in sub-section (1),— : '
. (i) in clause (a), for the figures “1954” wherever they
occur, the figures “1959” shall be substituted;

/ Lo (i) to clause (b) the following prowso shall be added,
' namely:—

“Provided that where for any reason the appro-
priate Government has not reviewed the minimum
rates of wages fixed by it in respect of any scheduled -
employment within any interval of five years, nothing
contained in this clause shall be deemed to prevent ' it
from reviewing the minimum rates after the expiry of
the said period of five years and revising them, if
necessary, and until they are so revised the minimum
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- rates in force immediately before the expiry of _the said

period .of five years shall continue in force.”;

. ‘ " (b) in sub-section (3) for clause (b) excludmg the prov1so,
~the followmg shall be substituted, namely:—

“(b) minimum rates of wages ‘may be fixed by any

one or more of the following wage periods, namely: —
(i) by the hour,
~ (i) by the day, .
(iii) by the month, or .

(iv) by such other larger wage period as may be
prescribed; S

and where such rates afe fixed by the day or by the month,

the manner of calculating wages for a month or for a day,
as the case may be, may be indicated:”.

Subsntutlen 4. For section 5 of the pr1nc1pa1 Act, the following sectlon shall

_giﬁef‘grsg‘e’; be substltuted namely:—
tion 5. )
. Procedure ' “5 (1) In fixing minimum rates of wages in respect of any
'{g{d‘;‘;‘ég and  gcheduled employment for the first time under this Act or in
minimum revising minimum rates of wages so fixed, the approprlate
| wages,

Government shall either——

(@) appoint as many _cbmrhittees and sul;-committees _

as it considers necessary to hold enquiries and advise it

or -

(b) by notification in the Official Gazette, publish its
proposals for the information of persons likely to be affect-
ed thereby and specify a date, not less than two months
from the date of the notification, on which the proposals
will be taken 1nto cons1derat10n

-(2) After consider"ing the advice of the committee or coms-
mittees appointed under clause (a) of sub-section (1), or as the
case may be, all representations received by it before the date

specified in the notification under clause (b) of that sub-section,

the appropriate Government shall, by notification in the Official

' Gazette, fix, or, as the case may be, revise the minimum rates
of wages in respect of each scheduled employment, and unless
such notification otherwise provides, it shall come into force
on the expiry of three months from the date of its issue:

-

. in respect of such fixation or revision, as the case may be,

{
i
|
i
i




\0171957] R Mzmmum Wages (Amendment) : C 339

_ Prov1ded that where the approprlate Government proposes
to rev1se the minimum rates of wages by the mode . .specified in

“clause (b) of sub-section (1), the approprlate Government shall
consult the Adv1sory Board also.”

5.-Section 6 of the principal Act shall ‘be omitted. Omission of
: . . o : i section 6.
6. In section 7 of the principal Act, for the words and figures 5. .nament

“committees, sub-committees, advisory committees and advisory of section 7.

sub-committees appointed under sections 5 and 6”, the words and

. ﬁgure “committees and sub-committees appomted under section  5”

shall .be substituted.

7. In section 9 of the principal Act, the words adv1sory com- Amendment
mittees, advisory sub-committees” shall be omitted. =~ - . of section 9.

8. For section 10 of the principal Act, the follovtring section shall gypstitution

be substituted, namely:— of new sec-

tion for sec-
: . tion. 10,
“10. (1) The approprlate Government may, at any time, by Correction

" notification in the Official Gazette, correct-clerical or arithmetical of errors.
mistakes in any order fixing or revising minimum rates of wages -

under this Act, or errors arising therein from any accidental slip
or omission,

(2) Every such notification shall, as 'soon as may be after it
is issued,-'be placed before the Advisory Board for information.”."

9. In section 12 of the principal Act, the words and figures “or Amendment o i
section 10” shall be omitted. of

12, .
10. Section 13 of the principal Act shall be re-numbered as sub- Ameridment

. section (1) of that section and to the section as so re-numbered the Of section
following sub-sect1ons shall be added, namely: —

section

“ (2) The provisions of sub-section (I) shall, in relation to the

following classes of employees, apply only to such extent and
subject to such conditions as may be prescr1bed —

(a) employees engaged on urgent work, or in any emer-
gency which could not have been foreseen or prevented,

(b) employees engaged in work in the nature of prepa-

ratory or complementary work which must necessarily be
carried on outside the limits laid down for the general work-
ing in the employment concerned;

- (c) employees whose employment is essentially inter-
mittent;

(d) employees engaged in any work which for technical
reasons has to be completed before the duty is over;
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Amendment

of section 20.

~(e) employees engaged in ‘a ‘work Which could not be
‘carried on except-at tifhes dependent on the irrégular action
‘of natural forces. * | s

(3) For the purposes of clause (c) of sub-section (2), employ-
ment of an employee is essentially intermittent when it is declared

40-be so by the appropriate Government on the ground that the daily
‘hours-of duty of the employee, or if there be no daily hours of duty

as such for the employee, the hours of duty, normally

Anclude -periods of inaction during which the employee may be on

duty but is not called upon to display either physical act1v1ty or
sustamed attention.”

11. In section 19 of the principal Act—-

4 (1) for clause (d) of sub-section (2), the followmg clause
shall be substituted, nemely:—

“(d) seize or take copies of such register, record of

wages or notices or portions thereof as he may consider

relevant in respect of an offence under this Act which he-

has reason to believe has been committed by an employer;
and”;

(2) after sub- sect1on (33 the following sub-sect1on shall. be
inserted, namely:—

“{4) Any person required'to produce any document or
" thing or to give any information by an Inspector under sub-
‘'section (2) shall be deemed to be legally bound to do :so
~ within the meaning of section 175 and section 176 of the
Iridiah Penal Code.”
12. In section 20 of the principal Act,—
- (@) in sub-section (1),— .
(i) for the words “any Commissioner for Workmen’s
Compensation or”, the words “any Commissioner for Work-
men’s Compensation or any officer of the Central Govern-

ment exercising functions as a Labour Commissioner for.

any region, or any officer of the State Government not be-
low the rank of Labour Commissioner or any” shall be

% substituted;

(1) after the words “less than the minimum rates of
wages”, the following shall be inserted, namely:—

“or in respect of the payment of remuneration for

days of rest or for work done on such days under clayse
(b) or clause (c) of sub-section (1) of section 13 or of
wages at the overtime rate under section 14,”;

450f 1860, |
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(b) in sub-section (2),

«

(i) for the words “Where an employee is paid less thar
the minimum rates of wages fixed for his class of work

under this Act”, the following shall be substituted,
namely:— ;

“Where an employee has any claim of the nature
v referred to in sub-section (1)”;

(i) in the first proviso, after the words “minimum
wages”, the words “or other amount” shall be inserted;

(c) for sub-section (3), the following sub-sectlon shall be
substituted, namely:— :

§ “(3) When any application under sub-section (2) is

’ entertained, the Authority shall hear the applicant and the
employer, or give them an opportunity of being heard, and
after such further inquiry, if any, as it may consider neces-
sary, may, without prejudice to any other pehalty to whick
the employer may be liable under this Act, direct—

(i) in the case of a claim arising out of payment of
less than the minimum rates of wages, the payment to
the employee of the amount by which the minimum -
wages payable to him exceed the amount actually paid, o "
together with the payment of such compensation as the

Authority may think fit, not exceeding ten times the
i amount of such excess;

o (i}) in amy other case, the payment of the amount

BN due to the employee, together with the payment of such
compensation as the Authority may thmk fit, not ex-
ceeding ten rupees,

‘and the Authority may direct payment of such compensation
in cases where the excess or the amount due is paid by the

employer to the employee before the d1sposa1 of the appli-
cation.”

13. In sub-sectlon (1) of section 21 of the principal Act,— Amendment
(i) for the words “A single application”, the words “Subject of section 2.
to such rules as may be prescribed, a single application” shali -
be substituted;, )

(ii) after the words “such excess”, the words “or ten rupees
per head, as the case may be” shall be added

639 M. of Law—31 | . ‘




S S Mznlmum Wages (z

of new sec-’

,__;endme‘m) . ‘ [A01 204.;,“ e

Substitution 14, For section 22 of the principal Act, the followmg sectlons S

-tions for sec- Shall be substituted, namely —

tion 22 and . T
insertion of : :

new sections. .

22C to 22F. ]
Penalties for “22, Any employer who—
certain offen- i o . ]
ees. (@) pays to any employee less than the minimum rates
- of wages fixed for that employee’s class of work, or less than
the amount due to him under the provisions of this Act, or
(b) contravenes any rule or order made under section A
13, : .
shall be punishable with imprisonment for a term which
‘may extend to six months, or with fine which may extend to five
hundred rupees, or with both: )
~ Provided that in imposing any fine for an offence under this
section, the Court shall take into consideration the amount of
any compensation already awarded against the accused in any
- proceedings taken under section 20.
_General pro- . 22A, Any employer who contravenes any provision of this
-I‘;‘lfl‘l‘l’g‘hf;’;m . Act or-of any rule or order made thereunder shall, if no other
" of other " penalty is provided for such contravention’ by this Act, be
offences. punishable with fine which may extend to five hundred rupees.
Cognizance ~ - 22B. (1) No Court shall take cognizance of a cemplaint

© of offences. . against any person for an offence— _
(a) under clause (a) of section 22 unless an application
-in respect of the facts constituting such offence has been
-presented under section 20 and has been granted wholly or
in part, and the appropriate Government or an officer
authorised by it in thls behalf ‘has sanctioned the making
of the complaint;

(b) under clause (b) of sectlon 22 or under section 224,.
. except on a complaint made by, or with the sanction of, an ‘
Inspector, '

“(2) No Court shall take cognizance of an offence—

(a) under clause (a) or clause“(b) of section 22, unless
complaint thereof is made within one month of the grant of
sanction under this section;

(b) under section 22A, unless complaint thereof is made
‘within s)x months of the date on which the offence is alleged
to have been comimnitted.
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22C. (1) If the person committing any offence under this g‘ﬁg:gfe:’.y
Act is a company, every person who at the time the offence was o
committed, was in charge of, and was responsible to, the com-
pany for the conduct of the business of the company as well as
the company shall be deemed to be guilty of the offence and shall
be liable to be proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall -
render any such person liable to any punishment provided in
this Act if he proves that the offence was committed without -
his knowledge or that he exercised all due d111gence to prevent
the commission of such offence. '

2) Notw1thstand1ng anything contained in sub-section (1),
where an offence under this Act has been committed by a com-
pany and it is proved that the offence has been committed with
the consent- or connivance of, ‘or is attributable to any neglect
on the part of, any director, manager, secretary or other officer
of the company, such, director, manager, secretary or other
officer of the company shall also be deemed to be guilty of that

. offence and shall be 11ab1e to be proceeded against and punished
o accordmgly

Explanation.—For the, purposes of this section,—

(a) “company” means any body corporate and includes a
firm’ or other association of individuals, and

~(b) “director” in relation to a firm means a partner in
the firm. -7

22D. All amounts payable by an employer to an employee Payment. of
as the amount of minimum wages of the employee under this Act ““‘ggg&‘sed_
or otherwise due to-the employee under this Act or any rule or due tw
order. made thereunder shall, if such amounts could not or can- °mpl°y°es
pot be paid to the employee on account of his death before pay-
ment or on account of his whereabouts not being known, be
deposited with the prescribed authority who shall deal with* the

money so deposited in such manner as may be prescribed.

22E. Any amount deposited with the appropriate Govern- protection

. ment by an employer to secure the due performance of a contract agfr‘lgg‘tag‘fa' "

.with that Government and any ether amount due to such. em- assetsof em-

ployer from that Government in respect of such contract shall %ggg;fr;g‘lt

not be liable to attachment under any decree or order of any -
court in respect of any debt or liability incurred by the em-
ployer other than any debt or liability incurred by the em-
ployer towards any emplovee emploved in eonnection with the

contract aforesaid. : o !
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Application (29F. (1) Notwithstanding anything contained in the Pay-
of Wages ment of Wages Act; 1936, the appropriate Government may, by 4 of 1936
Q:%tédﬁ'l’gg’ to notification in the Official Gazette, direct that, subject to the pro-
emaploy- visions of sub-section (2), all or any of the provisions of the said
ments.

Act shall with such modifications, if any, as may be specified in
the notification, apply to wages payable to-employees in such
scheduled employments as may be specified in the notification.

(2) Where all or any of the provisions of the said Act are
applied to wages payable to employees in any scheduled employ--
ment under sub-section (1), the Inspector appointed under this -
Act shall be deemed to be the Inspector for the purposé of en-

forcement of the prov131ons so applied within the loeal limits
of his ]urlsdlctlon ”

Amendment 15. In section 26 of the principal Act—
of section 26, -
(1) in sub-section (2), after the words “direct that”, the
words “subject to such conditions and” shall be inserted;

@ (2) in sub-section. (24),— . ' ——

(i) after the words “in a local area”, the words “er to
any establishment or a part of any -establishment in
i scheduled employment” shall be inserted; .

S

a

(i1) after the words ‘i respect of such employees of that
class”, the words “or in respect of employees in such

establlshment or such part of any estabhshment” -shall be
inserted.

Amendment 16. In section 30 of the principal Act, in clauses (a) and (b) of
ofsection 30. sub-section (2), the words “advisory committees, advisory sub-com-
mittees” shall be omitted. : '

Amendment 17. Section 31 of the principal Act shall be re-numbered as sub- ‘ i
of section 31. section (I) of that section and to the section as so re-numbered, the "

following sub-section shall be added, namely: —

- “(2) The provisions of sub-section (1) shall apply in re-
lation to minimum rates of wages fixed by an appropriate Gov- ‘
ernment during the period commencing on the 31st day eof
December, 1954, and ending with the date of commencement of
the Minimum Wages (sAmendment) Act, 1957, as they apply in-
relation to minimum rates of wages fixed b¥an appropriate
Government during the period commencing on the 1lst day of
April, 1952, and ending with the date . of commencement of the
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Minimum Wages (Amendment) Act, 1954, subject to.the modis
 fication that for the words, figures, brackets and letter ‘em-
- ployment specified in Part I of the Schedule in the belief or

purported belief that such rates were being fixed under sub-

clause (i) of- clause (a) of sub-section . (I) of section 3, the

‘words, figures, brackets and letter ‘employment specified in Part

I or Part II of the Schedule in the belief or purported belief that

such rates were being fixed under sub-clause (i) or sub-clause

(i) of clause (a) of sub section (1) of section 3 shall be subs-

tituted.” ?, :

" 18. In the Schedule to the principal Act for item 7 under Part I, Amendment
the following item shall be substituted and shall be deemed always gfﬂ‘he S?he‘
to have been substituted, namely: — :

“1. Employment on the constructlon or ma1ntenance of roads’
or in bulldmg operations,”,

o




